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आदेश / O R D E R 

PER BIJAYANANDA PRUSETH, AM:  

This appeal by the assessee is directed against the order passed by the 

Commissioner of Income-tax(Exemption), Ahmedabad [in short, ‘CIT(E)’], vide 

order dated 05.03.2025, wherein, the CIT(E) has denied the approval under 

section 80G(5)(iv)(B) of the Income-tax Act, 1961 and application filed by the 

assessee-trust in Form No.10AB, u/s 80G(5) of the Act was rejected by 

Ld.CIT(E) as non-maintainable.  

2. The grounds of appeal raised by the assessee are as follows: 

“1. Under the facts and circumstances of the case and in law Learned CIT, Exemptions 
has erred in denying the approval to the assessee under clause(iii) of first proviso to 
sub-section (5) of section 80G of the Income Tax Act 1961. 
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 2. Under the facts and circumstances of the case and in law Ld. CIT Exemptions has 

erred in rejecting the application of approval under clause(iii) of first proviso to sub-
section(5) of section 80G of the Income Tax Act 1961 on the technical terms, such 
action being absolutely unjustified, unlawful as well as against the concept of natural 
justice hence the order passed by LD. CIT, Exemptions deserves to be quashed- 

3. Under the facts and circumstances of the case and in law Ld. CIT, Exemptions has 
erred in cancelling the provisional approval granted Clause(iv) of first proviso to sub-
section (5) of section 80G of the Income tax Act 1961. 

4. The appellant reserves the right to add, amend, modify, or alter any ground or 
grounds of appeal.” 

3. At the outset, Ld. Counsel for the assessee submitted vide letter dated 

29.08.2025 that assessee-trust had field a fresh application for registration 

under section 80G(5) before the CIT(E) and said application has since been 

allowed. Hence, fresh registration u/s 80G(5) granted by the CIT(E) is now in 

force. Therefore, Ld. AR requested the Tribunal to permit appellant to 

withdraw the present appeal. The learned Sr-DR has  no objection, if the Bench 

permits the assessee to withdraw the present appeal. 

4. Considering the above facts, we dismiss the appeal of assessee as 

withdrawn. 

  Order is pronounced on  04/09/2025 in the open court. 
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